FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING
IN METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

.| Name of the corporate debtor along

with PAN & CIN/ LLP No.

VIDHATA METAL PRIVATE LIMITED
CIN U27310DL2008PTC175013

. | Address of the registered office

ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280
POCKET-7, SECTOR-24, ROHINI, North West,
DELHI, Delhi, India, 110085

. | URL of website

. | Details of place where majority of fixed

assets are located

Wada Manohar road, Village Varle, Taluka-
Wada, District Palgarh, Maharashtra

5. | Installed capacity of main products/ NA
services
6. Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059
sold in last financial year As per audited Financials for FY 2019-2020
7. | Number of employees/ workmen 3

. | Further details including last available

financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Send an email at cirp.vidhatametal@dimax.in

9. | Eligibility for resolution applicants under Send an email at cirp.vidhatametal@dimax.in
section 25(2)(h) of the Code is available at :
10.| Last date for receipt of expression of interest | 13-05-2024
11.| Date of issue of provisional list of 20-05-2024
prospective resolution applicants
19, | Last date for submission of objections to | 25.05-2024
| provisional list
13.| Date of issue of final list of prospective 31-05-2024
resolution applicants
14.| Date of issue of information memorandum, | 25-05-2024
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 26-06-2024
16.| Process email id to submit EOI cirp.vidhatametal@dimax.in
- Sd-
Place: Mumbai Ashish Vyas

Resolution Professional

For Vidhata MetalPrivate Limited

Reg. No. IBBI/IPA-001/IP-P-01520/2018-2019/12267

AFA valid till 24th October 2024

Reg. Address: B-1A Viceroy Court CHS, Thakur Village,
Kandivali (East), Mumbai Suburban, Maharashtra- 400101.
Com.Address: 402, Suashish IT Park Datta Pada Road, Borivali East Mumbai - 400 066

e ——————————

Date: 22-04-2024
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st S5 ({) UCO BANK

[ HONOURS YOUR TRUST ]

(A Govt. of India Undertaking)
Head Office - Il, Department of Information Technology
3 & 4, DD Block, Sector — 1, Salt Lake, Kolkata—700064

UCO Bank invites tenders for the following:

1. Supply, Installation & Maintenance of Hardware Items for Implementation of Audio & Video Solution
(Re-tendering) through GeM portal

2. Expression of Interest (EOI) for EmpanelmentomeTech Companles (E-tendering)

Forany details, please refer to https://ww comorh

Deputy General Manager
Date: 22.04.2024 Department of Information Technology

TFHATGT 3T9h fdeard @1 | Honours Your Trust

assignment@idbi.co.in.

orrejectany bids.

Place- Mumbai
Date- 22.04.2024

IDBI BANK LTD
[0 IDIRINTY Regd. Office - IDBI Tower, WTC

Complex, Cuffe Parade, Mumbai- 400005
CIN- L65190MH2004GOI148838

Transfer of Stressed Loan Exposure

IDBI Bank Limited (Bank) intends to Transfer the Stressed Loan Exposure
of Tag Offshore Ltd to the eligible permitted entities under Swiss challenge
method on “asis where s, as is whatis”,
recourse” basis. Bank is proposing to undertake Bidding Process on all
cash basis to solicit binding bids in the form of irrevocable offers from
eligible permitted entities in accordance with the regulatory guidelines
issued by the RBl and all other relevant applicable laws.

For details please visit Bank's website www.idbibank.in. Click on Quick
links> Notices & Tenders. For further details, you may contact at email-

The Bank reserves the right not to go ahead with the proposed transfer at
any stage without assigning any reason. Bank reserves the right to accept

whatever there is” and “without

General Manager
Corporate Office
NPA Management Group

Hoges dp 31T s

Central Bank of India

1911 A 3MUP frQ “hfga “CENTRAL” TO YOU SINCE 1911

Chander Mukhi, Nariman Point, Mumbai — 400 021, Tel. 022-66387682,
FAX 022-22044336, Website: www.centralbankofindia.co.in

1

PUBLIC NOTICE

NOTICE is hereby given that the below mentioned Authorised Person is no longer affiliated as Authorised
Person of Kotak Securities Limited.

Authorised Exchange Registration Address of Authorised
Person Name [ Name _[Numbers of Authorised Person Person
NIRAJ NIRAJ NSE - AP0291090341 A-13 Garjiya Housing Society Abhay
KUMAR KUMAR BSE - AP0106730165041 Khand-3 Indrapuram L.E Sahibabad
JAIN JAIN NCDEX - 119975 I.E Sahibabad Ghaziabad Ghaziabad
MCX - 126959 Uttar Pradesh Ghaziabad 201010

NOTICE FOR INVITING TENDER
Central Bank of India invites Request for Proposal (RFP) Tender Ref
No.: Tender Ref: CO/HCM/IRP/2024-25/01 dated 10.04.2024 for
“Engagement of Yoga Service Provider for ONLINE YOGA SERVICES
TO EMPLOYEES OF CENTRAL BANK OF INDIA”. For complete
details, please visit Bank's website www.centralbankofindia.co.in
under Live Tenders.

Please note that above mention Authorised Person (AP) is no longer associated with us. Any person
henceforth dealing with above mention AP should do so, at their own risk. Kotak Securities Ltd. shall not
be liable for any such dealing. In case of any queries for the transactions till date, Investors are requested
to inform Kotak Securities Ltd. within 15 days from the date of this notification, failing which it shall be
deemed that there exists no queries against the above mentioned AP.

@kotak Kotak Securities Limited. Registered Office: 27 BKC, C 27, G Block, Bandra Kurla
Kotak securiies Complex, Bandra (E), Mumbai 400051. CIN: U99999MH1994PLC134051 Telephone
No.: +22 43360000, Fax No.: +22 67132430. Website: www.kotak.com / www. Kotaksecrities.com.
Correspondence Address: Infinity IT Park, Bldg. No 21, Opp. Film City Road, AK Vaidya Marg, Malad
(East), Mumbai 400097. Telephone No: 42856825. SEBI Registration No: INZ000200137(Member of
NSE, BSE, MSE, MCX & NCDEX) , AMFI ARN 0164, PMS INP000000258 and Research Analyst
INH000000586. NSDL/CDSL: : IN-DP-629-2021. Compliance Officer Details: Mr. Hiren Thakkar
Call: 022 -4285 8484, or Email: ks.compliance@kotak.com

Last Date for submission of RFP is 02" May 2024.
Date: 22.04.2024 ASSISTANT GENERAL MANAGER
Place: Mumbai HUMAN CAPITAL MANAGEMENT-CSD

"

TATA CONSULTANCY SERVICES LIMITED TATA

NOTICE TO SHAREHOLDERS

Board of Directors of the Company at its meeting held on Friday, April 12, 2024, have
recommended a final dividend of 328 per equity share, subject to approval of the shareholders
at the ensuing 29th Annual General Meeting of the Company. The final dividend shall be
paid/dispatched, on the fourth day from the conclusion of the 29th Annual General Meeting to
those shareholders, whose names appear in the Register of Members of the Company or in the
records of the Depositories as beneficial owners of the shares as on the Record Date to be fixed
for the purpose, which will be intimated in due course.

Pursuant to the Finance Act, 2020, dividend income is taxable in the hands of shareholders
and the Company is required to deduct tax at source from dividend paid to shareholders at
the prescribed rates. The shareholders are requested to update their PAN with the Depository
Participants (DPs) for shares held in dematerialized form with the Registrar and Transfer Agent

NMDC Limited

(A Government of India Enterprise)

10-3-311/A, Castle Hills, Masab Tank, Hyderabad-500028
Telephone: 040-23536740, 23538713 to 23538721 Ext: 535
Email; kvprakash@nmdc.co.in; jvenkatesan@nmdc.co.in

Corporate Identity Number (CIN) — L13100TG1958G01001674
Tender No. : HQMM/3012-23/1100001714/1700001708/323 Date:20.04.2024
MSTC Ref : NMDC/Head Office/Material Management/24-25/ET/29
Open Tender Notice (E-Procurement Mode Only)
E-tenders are invited for following items from reputed manufacturers directly
or through their dealers/accredited agents through MSTC portal website
https://www.mstcecommerce.com/eprochome/nmdc/buyer login.jsp

Ind Bank
Housing Ltd.

(Link Intime India Private Limited) for shares are held in physical form. o ] Description Qty [ Pre Bid Display Sale La§t date
Tax deducted at source (TDS) rates for dividend prescribed under the Income-tax Act, 1961 (A Subsidiary of Indian Bank) (No.)| Meeting | Tender & of | & Tln_le f_OI'
(‘Act’) are subject to provisions of Section 206AB of the Act (effective from July 1, 2021) which Registered Office: 3rd Floor, Khivraj Complex 1, No. 480, Anna Salai, Nandanam, Chennai 600 035. (VC Mode) Docurrlents submission
intrtqduczegssEBeci?Itﬁroxistlotns for DS in ‘;etspsctdofdnor;-f(ijlertst?]f i?]_cor?ﬂe ta: return. As Ff"o"'ded itn CIN No:L65922TN1991PLC020219 Email: indhouse@indbankhousing.com Website: www.indbankhousing.com Ph: 044 2432 9235 Period of offer
section 2( of the Act, tax s required to be deducted at the higher rates in case of payments - . - Supply & Supervision of| 02 |30.04.2024 FINAL 14.06.2024
to ‘specified persons’. _ , _ Statement of Audited Financial Results for the year ended 31.03.2024 Erection & Commissioning at  |17.05.2024 to|By 02.30 PM
Specified person means a person who has not filed the income tax return for the previous year h 11 AM 14.06.2024 ST
immediately prior to the financial year in which tax is required to be deducted, for which the time Year to date Corresponding of BackHoe Hyd ra_\ullc .06. (IST)
limit of filing of return of income under Section 139(1) of the Act has expired; and the aggregate Three months figures for three months Excavators along with 6
of TDS and tax collected at source is 50,000 or more in that previous year. The specified person ! years/18000 Hrs. COST
who has not submitted the PAN as well as not filed the income tax return; the tax shall be ended th? ((:jurr%md ended in the CAP, whicheveris earlier.
deducted at the higher of the two rates prescribed in Sections 206AA and 206AB of the Act. Sl. Particulars perioa ende previous year " " — . .
A non-resident shareholder who does not have the permanent establishment in India is excluded No E{?Ssp-?[cetlvfogliierso m?]y P:Ill:fltsc')lllj;\gtect;?oe;mm.r(l:?r(:lcéz?j.l:'léczs z%r:jl
from the scope of the above provision/s. . 31.03.2024 31.03.2024 31.03.2023 thepte.ndepr dogurﬁgnrs'l A’\n c’:)or.ri endum to the ab.ove tender ngticev\\;vill be
Any eligible shareholder, who wishes to avail the benefit of non-deduction of tax at source for Audited Audited Audited uploaded on ourwebsifean)(li MSTgC e-portal onl GM (Materials)
dividend/s declared during the financial year 2023-24, is requested to submit the following P P Y-
documents, (PDF/JPG Format) by e- mall to TCS-| Exemptformsz425@llnk|nt|me co.in or upload Rs. lakhs
the documents on https://lii . ‘msreg/submission-of-form-15; 1 Total | 712 3013 6.07
by Friday May 10, 202411:59 p.m. (IST). . otal Income . . .
Resident individual | Yearly declaration in Form No. 15G/15H, 2. | Net Profit/ (Loss) f_OI' the period . . -
shareholder with | For the format of Form 15G / 15H, please visit the weblink: (before Tax, Exceptional and/or Extraordinary items) (6.09) (69.05) (40.47) 4th FIB)Fiz‘gnsgféaaﬁﬁljﬁamﬂg}tjgék L’eEE:ﬁm 10001
* https:, .tcs. IR-FA( " . s s y -
PAN — 3. | Net Profit/ (Loss) for the period before Tax
Non-resident i) No Permanent Establishment and Beneficial Ownership Declaration (after Exceptional and/or Extraordinary items) (6.09) (69.05) (40.47) 0.A. No. 330/2023
sharenoders® 1 B Formaor Y e 4. | Net Profit/ (Loss) for the period after Tax PUNJAB NATIONAL BANK  vs MITUAL MANDAL
iii) Form .
iv) ﬁny ogther document which may be required to avail the tax treaty (after Exceptional and/or Extraordinary items) (6.09) (69.05) (40.47) T ....Applicant ....Defendants
enefits. . . o,
For the format of Form 10F and self-declaration, please visit the 5. | Total Comprehensive Income for the period 1. Shri Mitual Mandal Rio L-15 B, LajpatNagar, Sahibabad, Ghaziabad, UP
ink: https://on.tcs.. /IR-FAQ . . X . .
weblink: hitps://on.tes.com/IR-FA gggn(j)‘t)r?:r"gornm:g/h%r?sﬁ%E?]rcghniepegf?gr(t?:e]r tax) 6.09 69.05 40.47 2. Smt. Barnali W/o Mitual Mandal, R/o L-15 B, Lajpat Nagar, Sahibabad, Ghaziabad,
*Application of beneficial tax rate shall depend upon the completeness of the documents . p ) ( ) ( X ) ( . ) ( . ) uP
submitted by the Non-resident shareholder and review to the satisfaction of the Company. 6. | Equity Share Capital 1000.00 1000.00 1000.00 3.Manju J Homes India Limited Director, Vijyant Jain, C-10, Ramprastha, Ghaziabad
7. | Reserves (excluding Revaluation Reserves) 4. M/s Idea Builder Pvt. Limited Corporate Office C-10, Ramprastha, Ghaziabad Also
as shown in the Audited Balance sheet of previous year | (12987.67) (12987.67) | (12931.87) at: C-294, First Floor, Near Park, Vivek Vihar, New Delhi-110095
TATA CONSULTANCY SERVICES LIMITED 8. | Earnings Per Share (of Rs.1 0/- each) V}\éhereas.}he abo? namitli1 g;.)pliczfm has inzti;uted; chse (fio;.n;«tecgvery of Rls. 25,@0,457/-
Sd/- (for continuing and discontinued operations) - 1. Basic (0.06) (0.69) (0.40) ( gpehes we.“;V :)"e Lah 'Xtyh °”.s?" . °“f’ h“? At:e i >even on y).z?a'”swf’”
Pradeep Manohar Gaitonde 2. Diluted (0.06) (0.69) (0.40) and whereas it has been shown to the satisfaction of the Tribunal that tis not possible to serve
Company Secretary you in ordinary way. Therefore, this notice is given by advertisement directing you to make

appearance before Ld Registrar on 24-07-2024 at 10.30 A.M. (for further details kindly
visit DRT website https://drt.gov.in, Phone No. 011-23748473

Take notice that in case of your failure to appear on the above mentioned day before this
Tribunal, the case will be heard and decided in your absence.

Note: The above is an extract of the detailed format of Financial Results filed with the Stock Exchanges under Regulation 33
of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Financial Results are
available on the Stock Exchange Websites.BSE:www bseindia.com and our company website: www.indbankhousing.com

Mumbai
April 22,2024

Place :
Date :

Registered Office:

9th Floor, Nirmal Building, Nariman Point, Mumbai 400 021. By the Order of the Board Given under my hand and seal of the Tribunal on this 19" April, 2024.

Tel: +91 22 6778 9595 Fax: +91 22 6778 9660 ) For IndBank Housing Limited by order of this Tribunal, For Registrar
Email: Investor.Relations@tcs.com Website: www.tcs.com Place: Chennai V HARIBABU Respondent may contact under mention phone number for further enquiry.

CIN: L22210MH1995PLC084781 Date: 20.04.2024 MANAGING DIRECTOR Ld. Registrar, DRT-I, New Delhi Ph.: 011-23748473,

FORM G - REVISED / ADDENDUM - 2 (Two)
INVITATION FOR EXPRESSION OF INTEREST FOR
‘NIRMAL LIFESTYLE (MULUND) PRIVATE LIMITED’

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING
IN METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Shriram Finance Limited

Head Office: Level-3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;
Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramfinance.in Registered Off.: Sri Towers, Plot No.14A,
South Phase Industrial Estate, Guindy, Chennai 600 032. Branch Off: 2nd Floor, Gandhi Tower, 133 Sindhi Colony Shastri

SHRIRAM

Finance

OPERATING IN REAL ESTATE SECTOR AT MUMBAI, MAHARASHTRA
(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

KSHRIRAM Clm

PARTICULARS 1.| Name of the corporate debtor NIRMAL LIFESTYLE (MULUND) PRIVATE LIMITED MONEY WHEN Y0U NEED 1T HOST Nagar, Medical College Road Above PN Bank, Jodhpur 342001 Raj.
. Name ofth comoratedeboralong | Kt z ('fM“c:“N/%'”)“LPN ‘;”I“:‘;Q“;“”j Pj;j;s‘;lgg APPENDIX-1V-A [HITUTHITROLTTTRIGE LI AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTIES
2. | Address of the registered office ROOM NO. 2, 2ND FLOOR, HOUSE NO. 280 3. URL of website hitos://wwwincorprestructuring.corm NOTE: It is informed that “SHRIRAM CITY UNION FINANCE LIMITED” has been amalgamated with “SHRIRAM TRANSPORT FINANCE LIMITED” as per
;gﬁ'}l(lEEZIhlsl\Er%\?m%‘(t)gOH‘N‘ North West, 7| Detals of place where Trajorfy o7 Fed | Mrbal Masmachia) order of NCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANCE LIMITED” was changed as “SHRIRAM FINANGE LIMITED” with

assets are located Further Details can be sought from the RP by

! : effect from 30.11.2022 vide Certificate of Incorporation pursuant to change of name dated 30-11-2022.
sending an email on

w

. | URL of website -

cirp.nirmalmulund@gmail.com

. | Details of place where majority of fixed Wada Manohar road, Village Varle, Taluka- I
Not Applicable

assets are located Wada, District Palgarh, Maharashtra

o~

E- Auction Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,

5. | Installed capacity of main products /
2002 read with provisionto Rule 9(1) of the Security Interest Enforcement Rules, 2002.

services
. | Quantity and value of main products /
services sold in last financial year

5. | Installed capacity of main products/ NA B

! Not Applicable
services

Notice is hereby given to public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/

6.| Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059 7. | Number of employees / workmen NIL ; : o ; ; ; ; , - : P ;
S l);ﬁ iyl p Ao por ucitod Fiandil for £Y 01,2020 8. Further detalls including ast available | The details can be SoUgt by sending an emal charged to the Shriram Finance Limited. The physical possession of which have been taken by the Authorized Officer of Shriram Finance Limited (Earlier known as
7. [ Number of employees/ workmen 3 financial statements (with schedules) | on cirp.nirmalmulund@gmail.com and / or shriram City Union Finance Limited) will be sold on “As is where is', “As is what is”, and “Whatever there is” basis in e-auction on 28th May 2024 between 11
. ploy of two years, lists of creditors are Virtual Data Room in accordance with the

available at URL: AM to 1 PM for recovery of the balance due to the Shriram Finance Limited from the Borrower/s and Guarantor/s, as mentioned in the table, Details of the
Borrower/s and Guarantor/s, amount due, short description of the immovable property and encumbrances known thereon, possession type, reserve price and

earnest money deposit and increment are also given as:

provisions of the Code and Regulations made
thereunder.

The detailed invitation for expression of interest
which shall include the eligibility for resolution

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are 9.
available at URL:

Send an email at cirp.vidhatametal@dimax.in

Eligibility for resolution applicants
under section 25(2)(h) of the Code is

available at URL: applicants under Sec 25(2)(h) of the Code can

9. | Eligibilty for resolution applicants under Send an email at cirp.vidhatametal@dimax.in be sought by sending an email on Name of Borrowers/ Date & Amount Description i Earnest Money | Date & | Contact Person
section 25(2)(h) of the Code is available at : cirp.nirmalmulund@gmail.com and is available Co-Borrowers/ of 13(2) Reserve Price (Rs.) Deposit Details | Time of| and Inspection
. i ion of i .05 t https://www.incorprestructuring.com, : of Property & Bid Increment . : P
10 II;Jastt da;? for fec?‘P‘ °f.e¥pfe5|s|'.°‘t‘ °;'”‘ef95‘ 13:05-2024 ey Guarantors/Mortgagers Demand Notice (EMD) Details. | Auction date
11.| Date of issue of provisional list of 20-05-2024 - - - 3 -
prospective resolution applicants 10, Last date for receipt of expression | May 7, 2024 1)M/s. Ransi Karlo Demand Notice date: | Free Hold Property | Rs.3,78,34,350/- | EMDamounttobe | 28th |  Ved Prakash
Last date for submission of objections to | 925-05-2024 11 Date of issue of provisional list of May 13, 2024 Corporation bearing Municipal i i
12 provisional list ) prospective resolution applicants (Bo:]rower) 03.06.2023 N 2%18 L pd (fupees Three e o e
13.|Date ofissue of final st of prospective | 31.05-2024 12 2ot date for submission of objections | May 15, 2024 Rep by its Proprietor Mr, Yashpal 0. 201c, Lan Crore Seventy | Of RTGS/ NEFT to | 2024 | 91 9910144252
resolution applicants 13 Date of issue of final list of prospective | May 20, 2024 H. No. 2357, T-4A, N I’.K-d Rs.7.33,310/- (RLI ees Measuring 757.4 Eight Lakhs the account details
14.| Date of issue of information memorandum, | 25-05-2024 resolution applicants - No. ', 1-3A, Near Ridzee 9% p Sq Yds. (736 ) mentioned herein | Time. .
evaluation matrix and request for resolution 14] Date of issue of information May 20, 2024 School, Shivaji Market, Narela Seven Lakhs Thirty +21.4 5. Yds.) Thirty Four Mr. Deb Jyothi
plans to prospective resolution applicants ;“em‘”taf"‘:l:mv TVZ'“:“f”nmtat”x and Delhi — 110040. Three Thousand THee | cieere g oo 1o Thousand Three | Pelow: 11.00
15. |Last date for submission of resolution plans | 26-06-2024 ;22,?20“39 reessti)rut%n’;?)pﬁcgnts 2)Mr. Yashpal Hundred Ten Only) as Sltuatgd on Narela Hundred Fift BANK NAME-| M- 91 9874702021
16. | Process email id to submit EOI cirp.vidhatametal@dimax.in 15[ Last date for submission of June 19, 2024 Station Road, undred rirty to
i resolution plari (Co-Borrower/Guarantor) on 19th May, 2023 | Narela, Tehsil - onl AX1S BANK Mr. Ritesh Pandey
‘ Ashish Vsis- 16.] Process email id to submit EOI cirp.nirmalmulund@gmail.com H. No. 2357, T - 4 A, Near Kidzee P v LIMITED 1.00 ’
. y And Narela, Distt- .
Place: Mumbai Resolution Professional Amit Vijay Karia o o School Building arela, Distt Bid Increment: p.m. 9009793745
Date: 22-04-2024 For Vidhata MetalPrivate Limited Resulutlo_n ProfeSS|9nal of Nirmal Lifestyle (Mulund) Private Limited o ’ i Rs. 1,17,94,873/- NOFth, Delhi BRANCH- Mr Hardeep
Reg No IB11PAOOP P 15200 ot age | | ndersons e o ot At 25 2020 Stiva Market, Narela,Deth— | 0L - o foodo, | FS-20.000-20¢ | Bapa KuRLA '
AFA valid il 24h October 2024 AEE-Iﬁalt}olg9gsr;‘/oe2r'/061é24}106/47% is valid/till Deéembe/re 2024 110040. (Rupees One Crore ’ i i SABHARWAL
Reg. Address: B-1A Viceroy Court CHS, Thakur Vilage, | | A AA1/ 13969/02/061224/ 106477 ie ' . , Seventeen Lakhs Boundedas | MSuchmultiples. | ¢ ompLEX,
__ Kandivali (East), Mumbai Suburban, Maharashtra- 400101 405, Hind Rajasthan Building, Dadasaheb Phalke Road, Gautam Nagar, Dadar (East), Mr. Naterpal Singh Kalonia Ninetv Four Th q MUMBAI 9654965496
Com.Address: 402, Suashish IT Park Datta Pada Road, Borivali East Mumbai - 400 066 Mumbai - 400014 (Maharashra) ipamitkaria@gmail.com . (Co-Borrower/Guarantor) l'”"-ty our fhousan under: Earnest Money
iechior AUl e O 1680, HUDA Setor -, Comundsd Sy | ot otver - Deost (END) (i 5aNK- ACGOUNT proprty
Date: April 22, 2024 ahadurgarh, Jhajjar, Haryana - Property Rs. 37,83,435/-- | NO- Current
Place: Mumbai . () =
124507 to loan account no. as . ; Inspection Date: -
South: Plot No. Rupees Thirt Account No.
Mrs. Deep Later on 19th May, 2023 2019 (Sesen Lakhsy 91102004567763 25th May 2024
Co-Borrower/Guarantor) East: Eighty Three 3 Time 11.00 a.m.
[@ UCO Bank .o romiem e, IRr T ry
anga Nagar, Mawana Road, Meerut- .P), ) E West: Others )
SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT Haryana - 124507 RSSDLTF1808070001 Propert Hundred thirty ) UTIB0000230
OF SECURITY INTEREST ACT, 2002 REGARDING UNDELIVERED DEMAND NOTICE Mrs. Reeta Kalonia RSSDLTF2109280001 berty Five Only Only )
Demand Notice under SARFAESI Act 2002 sec 13(2) were sent to the following Borrowers / Guarantors. We have sent registered .. (Co-Borrower/Guarantor) -
notice to the borrower on mentioned herein below dates. Since, No Contact Could be made with the Borrower/Guarantor at the given H. No. 2357, T— 4 A, Near Kidzee | Date of Possession & Last date for
address the Demand notice were returned to the branch by postal / courier Authorities undelivered. You are hereby advised to pay the School Building, Shivaji Market Possession Type submission of
outstanding amount with interest and cost with in 60 days from the date of publication referred here below otherwise Bank will proceed Narela, Delhi - 110040 30-March-2024 EMD - 27th
further to take possession of the property under SARFAESI Act 2002 and sell the same to recover the Bank dues. As per Section 13 Also AT - Physical May-2024
(13) of SARFAESI Act, on receipt of this notice you are restrained from disposing of or dealing with the above securities except in the Plot/Property Municipal No. Possession Time: 1yO 00 am
usual course of business without the consent of the Bank. Please note any violation of this section entails serious consequences. Any 2018, Narela Station Road, o o
kind Sale purchase of the property will be subject to the charged of the UCO Bank Saharanpur Main Branch. Narela, Tehsil - Narela, Distt- Encumbrances known t0.05.00 p.m.
; Not Known
Nsr;. Borrrcl)?lvz:lgz:::ntor Details of Mortgage Property De[r:::deNooIice l[\)";?ﬁl;:,zuﬁgfigzr North, Delhi 110040
1.| Borrower: Manu Kaushal S/o Sh. Ashok Kumar Sharma, 9/34, |Property is Residential house measuring 104.66| 03.04.2024 Rs.

Shimla Market, Rani Bazar, Saharanpur (U.P.)- 247001. Legal
Heir: 1. Veena Sharma W/o Late Sh. Ashok Kumar Sharma,
9/34, Shimla Market Mohalla Rani Bazar, Saharanpur (U.P.)-
247001. 2. Manu Kaushal, 3. Shivam Kaushal S/o Late Sh.
Ashok Kumar Sharma, 9/34, Shimla Market, Rani Bazar,
Saharanpur (U.P.)- 247001 4. Jolly Kaushal D/o Late Sh.
Ashok Kumar Sharma, 9/34, Shimla Market Mohalla Rani
Bazar, Saharanpur (U.P.)- 247001. Guarantor: Smt. Veena

sqg. yds, situated at Pvt. Plot No. 20A & Kh. No.
407 (Min.) Wake Dara Ali Sawad Beroon Pragana JEGETCY Al 2s on 03.04.2024
Tehsil Distt. Saharanpur Dar Abadi New Verdhman

IIl Colony Saharanpur, standing in the name of
Sh. Ashok Kumar Sharma S/o Sh. Satya Prakas
Sharma duly registered in the office of Sub-
registrar, Saharanpur at Book No. 1, Zild 4412 at
Page 17 to 30 Deed No. 5075 on 21.08.2004.
Bounded: North: Rasta 15'-0" wd, South: Property

18,07,678.20

+ Inclusive of
interest upto
30.11.2023

29.02.2024

STATUTARY 30 DAYS NOTICE UNDER RULE 9 (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
The borrower/mortgagors/guarantors are hereby notified to pay the sum as mentioned above along with up to dated interest and ancillary expenses before
the date of e-auction i.e. 28/05/2024, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.

The Authorised Officer reserves the right to reject any or all bids without furnishing any further reasons. The online auction will be conducted on website
(https://www.disposalhub.com) of our auction agency NEXXEN SOLUTION PVT. LTD. and for the place of Tender Submission/ for obtaining the bid form /
Tender open & Auction, please visit the website https://www.disposalhub.com and for detailed terms and conditions of the sale please refer to the link
https://www.shriramfinance.in/auction provided in the website of Shriram Finance Limited.

Sharma W/o Sh. Ashok Kumar Sharma, 9/34, Shimla Market,
Rani Bazar, Saharanpur, UP- 247001.

of Pound's, East: Rasta 15-00"
Property of Plot No. 20.

wd, West:

Date - 20.04.2024

Place : Saharanpur

Authorized Officer

Place : Delhi
Date : 22-04-2024

Sd/-  Authorised Officer
Shriram Finance Limited
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months ago,
home. “Most

TRUTH BE TOLD

HARSH ROONGTA

I recently spoke with Anand, a prospective
client in his late fifties from Delhi, who
manages a division at a Fortune 500 com-
pany. He approached me to discuss his
upcoming retirement next year and to
ascertain if his finances would allow him
to purchase a luxury home in a hillside
retirement community.

Anand could easily finance his dream
home in the hills by selling some of his stock
options. However, he hadn’t considered the
non-financial aspects of retirement. When I
prompted him to envision a typical day in
retirement, he struggled, having only roman-
tic notions of a leisurely life in the hills away
from work.

Anand was interested in

lenges, his a

nonprofit work but lacked Comprehensive

clarity on the specificsofsuch ~ planning would include
work, having only donatedto  managing anxiety,
causes previously. Hewasnot ~ identity loss, and

loneliness; creating a
comprehensive health
routine; tackling social
and relationship issues;

sure about when he would be
able to move into the dream
retirement home. His children
were abroad and his wife was

years away from retiring. He ~and discoveringa
was not sure if adequate med- me_anlngful pOSt_-
ical facilities would be avail- retirementvocation

able in the hills. It soon

became clear: while Anand was financially
ready for retirement, he was significantly
unprepared for its non-financial aspects.

Anand is not alone in his lack of prepa-
ration for retirement. Most people assume
retirement will simply sort itself out and
only worry about their financial ability
to retire. They overlook the crucial non-
financial aspects.

In contrast to Anand, my friend Yogesh
meticulously planned both the financial and
lifestyle aspects of his retirement. He opted
for a retirement community just outside the

incorporates

Retirement: Embrace
holistic planning

nomic background. Additionally, Yogesh
contributed both financially and with his
expertise to a nearby school for underprivi-
leged children.

However,

when I met Yogesh a few
he had returned to his city
people in the community were

much older than me. I bonded with many
and we shared numerous activities, but the
conversations often centred on health issues.
After two friends passed away in quick suc-
cession, I felt depressed due to the lack of
emotional support, as everyone else there
faced similar challenges. Now, back at my
long-time home, I am surrounded by family
and friends of various age groups, which
keeps my imagination stimulated and my
spirits high. They provide the emotional and
social support I need. I can still support the
school from here, which made the decision
to move back easy,” said Yogesh.

Most people neglect retirement planning
entirely. Of those who do consider it, most,
like Anand, focus solely on financial aspects
without preparing for their non-financial
needs for a phase that can last 30 years or
longer (almost the length of a person’s
career). Although Yogesh’s well-thought-out
plans were disrupted by unexpected chal-

pproach was still better than
doing no planning at all.
Truth be told, planning for
retirement is arguably as cru-
cial as career planning, if not
more so. Yet, most people who
do plan for retirement focus
primarily on its financial
aspects, aided by the availabil-
ity of abundant resources and
expertise. Little expertise is
available on how to plan com-
prehensively for retirement,
especially its softer aspects.

These include managing feelings of anxiety,
loss of identity, and loneliness; establishing
a holistic health and wellness routine that

diet, exercise, sleep, and emo-

tional health; addressing social and rela-
tionship challenges; and finding a mean-
ingful vocation after retirement.

A well-planned retirement not only
allows individuals to enjoy the fruits of their
labour but also fosters richer social connec-
tions and a fulfilling vocation that adds value
to their lives and that of others.

major metro where he worked, allowing easy
visits between him and his children. The
community members shared his socio-eco-

The writer heads Fee-Only Investment Advisors
LLP, a Sebi-registered investment advisor;
X (formerly Twitter): @harshroongta
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Allocate 10-15% of portfolio to
gold amid geopolitical risks

Rebalance if overweight after recent surge; if underexposed,
purchase systematically or during price dips

BINDISHA SARANG

old has witnessed a strong

rally, rising 16.1 per cent this

calendar year. The yellow
metal ended the previous week at
X73,110 per 10 grams, having scaled a
closing price peak 0f¥73,183 a day ear-
lier. Citi Research has forecast that its
price could touch $3,000 per ounce
over the next 6 to 18 months from its
current level of $2,391.9 per ounce in
the international market.

Experts believe gold could
rally further. “With geopolitical
tensions looming, the yellow metal is
anticipated to gain further in
the coming days. Our near-term tar-
get is X75,300,” says Vaishali Parekh,
vice-president, technical research,
Prabhudas Lilladher.

Positive drivers

West Asia tensions: Fears that the
skirmish between Israel and Iran
could escalate into a full-blown war
have sent investors scurrying into
this safe-haven asset. “Fresh flare-ups
in the west asia have raised concerns
of a widening of the conflict, which
has contributed to the recent run-up
in gold prices. Gold could see further
meaningful appreciation if the geo-
political situation deteriorates
materially,” says Ghazal Jain, fund
manager-alternative investments,
Quantum  Asset Management
Company (AMC).

Central banks’ gold appetite:
Central banks, which are trying to
diversify their reserves, have been
robust purchasers of the yellow metal
in recent years. According to the
World Gold Council, their net gold
purchases totalled 1,037 tonnes in
2023. They remain active purchasers
this year as well, led by China.
“China’s continuous gold purchases
over the past 17 months have kept
sentiments firm in the precious
metals market,” says Naveen Mathur,
director, commodities and cur-
rencies, Anand Rathi Shares and
Stock Brokers.

Growth slowdown, rate cuts: A pos-

STELLAR PERFORMANCE

M Returns (%)
1.7
16.1
1n.9
1-Month : 3-Month : Year-to : 6-Month
-date

Returns above one year are in CAGR
Sources: IBJA, Zaveri Bazar

sible growth slowdown in the US and
rate cuts could impact gold positively.
“Gold, which has reached all-time
highs despite the postponement of
US interest rate cuts and the sub-
sequent rise in US treasury yields and
strengthening of the US dollar,
appears disconnected from funda-
mentals,” says Jain.

She explains that it looks like the
markets are pricing in rate cuts given
the dilemma the Fed finds itself in:
sticky inflation on the one hand
requires rates to be kept high while
snowballing US government debt and
concerns regarding a growth setback
for the US economy in an election
year demand some easing. “If the
cuts come in even as inflation stays

18.4
15.5

9.4

1-Year 3-Year : 5-Year : 10-Year

Compiled by BS Research Bureau

elevated, it will be a conducive envi-
ronment for gold,” adds Jain.

Negative drivers

If geopolitical tensions ease, gold
prices could decline. “We expect the
war premium to get quickly unwound
if geopolitical tensions subside soon.
Gold could then see a correction of
more than 5 per cent in the short
term,” says Mathur.

If the Fed fails to meet market
expectations regarding the quantum
or timing of rate cuts, gold
prices could consolidate. “That is
because higher rates increase the
opportunity cost of holding gold, a
non-yielding asset,” says Jain. The
downside, according to her, would

however be limited.

In India, higher prices have damp-
ened consumer demand, which could
continue to be affected in the near
term. “Historically, the months of
April and May during election years
have witnessed a drop in imports on
a year-on-year basis as gold con-
sumption tends to fall ahead of the
general elections,” says Mathur.

Portfolio diversifier

Gold is an excellent asset class for
diversification and should be
included in all long-term portfolios.
“Invest 10 to 15 per cent of your port-
folio in gold,” says Jinal Mehta, certi-
fied financial planner and founder,
Beyond Learning Finance.

Parekh says the ongoing geopolit-
ical tensions in the west asia and the
uncertainty due to the election sea-
son can contribute to a further rise in
the price of gold. Hence, one should
stay invested in it.

Those who hold more than
the ideal allocation may consider
booking profits to rebalance their
portfolios, given the recent surge,
suggests Jain.

As for when one should add to
one’s holdings, Jain explains that a
pullback in prices following the
recent surge could present a good
opportunity to increase allocations
and benefit from gold’s favourable
medium-term outlook.

Options for buying gold

Several options are available for hold-
ing gold. “Gold can be bought physi-
cally, or as exchange-traded funds
(ETFs) and gold funds,” says Jigar Patel,
member, the Association of Registered
Investment Advisors (ARIA).

Investors can choose gold
ETFs with low tracking errors. Those
who want liquidity should opt for
ETFs or gold mutual funds (MFs). The
latter are suited for investors planning
to invest via the systematic invest-
ment plan (SIP) route.

Go for sovereign gold bonds (SGBs)
if you can stay invested for
five to eight years. “Investing in
SGBs, which offer tax-free maturity
proceeds and a 2.5 per cent annual
coupon, might also be advantageous,”
says Mehta.

FORM NO. NCLT. 3A
ADVERTISEMENT DETAILING PETITION
[SEE RULE 35 OF THE NATIONAL COMPANY LAW TRIBUNAL RULES, 2016]
IN THE MATTER OF SCHEME OF AMALGAMATION OF
KERRY LIMITED
(NON-PETITIONER COMPANY/ TRANSFEROR COMPANY NO.1)
AND
AATCO FOODS INDIA PRIVATE LIMITED
(PETITIONER COMPANY/TRANSFEROR COMPANY NO.2)
WITH
KERRY INGREDIENTS INDIA PRIVATE LIMITED
(NON-PETITIONER COMPANY/ TRANSFEREE COMPANY)
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
COMPANY PETITION No. CP (CAA) No. 48/MB/2023
CONNECTED WITH
COMPANY APPLICANT No. CA (CAA) No. 275/MB/2023
AATCO FOODS INDIA PRIVATE LIMITED
(CIN: U15310MH2007FTC174468)
A Company registered under Companies Act of 1956
Having its registered office at Units: 114-115-116,
Midas Building, Sahar Plaza, J B Nagar, Andheri
Kurla Road, Andheri (East), Mumbai City, Mumbai, Maharashtra - 400059
Represented by Mr. M. Jeevan Kumar Reddy, Authorized Signatory
...Petitioner Company/ Transferor Company No.2
NOTICE OF PETITION
A Company Scheme Petition of the Transferor Company No. 2 under Sections
230 to 232 of the Companies Act, 2013, filed for seeking approval of the
Scheme of Amalgamation of M/s. Kerry Limited (Non-Petitioner Company/
Transferor Company No.1) and M/s. AATCO Foods India Private Limited
(Petitioner company/ Transferor Company No.2) with M/s. Kerry Ingredients
India Private Limited (Non-Petitioner Company/ Transferee Company) was
filed and presented before the Hon'ble National Company Law Tribunal,
Mumbai Bench (‘NCLT') on the February 3, 2024 and the petition was heard
and admitted by the Hon'ble NCLT' on the March 27, 2024

In terms of Rule 16 of the Rules and directions of the Hon'ble NCLT, Notice is
hereby given that the said petition is fixed for hearing and final disposal
before the Hon'ble NCLT on the Thursday, May 16" 2024.
Any person desirous of supporting or opposing the said petition should send
to the respective Petitioner Company Registered office address aforesaid
mentioned, notice of his/her intention, signed by him/her or his/her Advocate/
Representative, with his/her name and address, so as to reach the Petitioner's
registered office not later than 2 (two) days before the date fixed for the
hearing of the Petition. Where he/she seeks to oppose the Petition, the
grounds of opposition or copy of his/her affidavit shall be furnished with such
notice. A copy of the Petition will be furnished by the undersigned to any
person requiring the same on payment of the prescribed charges for the same.
For AATCO Foods India Private Limited
(“the Petitioner Company”)
Sd/-
Date: 22" April, 2024
Place: Mumbai

Mr. M. Jeevan Kumar Reddy
Authorised Signatory

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VIDHATA METAL PRIVATE LIMITED OPERATING
IN METAL INDUSTRY AT WADA (MAHARASHTRA)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

PARTICULARS

1. | Name of the corporate debtor along VIDHATA METAL PRIVATE LIMITED
with PAN & CIN/ LLP No. CIN U27310DL2008PTC175013

2. | Address of the registered office ROOMNO. 2, 2ND FLOOR, HOUSE NO. 280
POCKET-7, SECTOR-24, ROHINI, North West,
DELHI, Delhi, India, 110085

3. | URL of website -

4. | Details of place where majority of fixed Wada Manohar road, Village Varle, Taluka-
assets are located Wada, District Palgarh, Maharashtra

5. | Installed capacity of main products/ NA
services

6. Quantity and value of main products/ services | Sales and services value : Rs. 75,96,63,059
sold in last financial year As per audited Financials for FY 2019-2020

7. | Number of employees/ workmen 3

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

Send an email at cirp.vidhatametal@dimax.in

9. | Eligibility for resolution applicants under Send an email at cirp.vidhatametal@dimax.in
section 25(2)(h) of the Code is available at :
10. | Last date for receipt of expression of interest | 13-05-2024
11.| Date of issue of provisional list of 20-05-2024
prospective resolution applicants
12, | Last date for submission of objections to | 25.05-2024
| provisional list
13.|Date of issue of final list of prospective 31-05-2024
resolution applicants
14.| Date of issue of information memorandum, | 25-05-2024
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 26-06-2024
16.| Process email id to submit EOI cirp.vidhatametal@dimax.in
Sd/-
Ashish Vyas

Place: Mumbai

Resolution Professional
Date: 22-04-2004 esolution Professiona

For Vidhata MetalPrivate Limited

Reg. No. IBBI/IPA-001/IP-P-01520/2018-2019/12267

AFA valid till 24th October 2024

Reg. Address: B-1A Viceroy Court CHS, Thakur Village,
Kandivali (East), Mumbai Suburban, Maharashtra- 400101.
Com.Address: 402, Suashish IT Park Datta Pada Road, Borivali East Mumbai - 400 066

PUBLIC NOTICE

Notice is hereby given to general public on behalf of my client Tayyaba Mahaboob
Syed, owner of the Flat No. 102, on 1st Floor, Shree Ashirwad CHS Ltd, Survey No.
2A, Hissa No 34, Village Purna, Tal Bhiwandi & Dist. Thane (referred as ‘the said
Flat’).

Whereas Tayyaba Mahaboob Syed had purchased the said Flat from Smt Mansi
Pradeep Jena via Agreement for Sale dated 22/02/2010 (Doc No BVD-2/1143/2010)
Whereas Smt Mansi Pradeep Jena had purchased the said flat from Shri Claud Cyril
Simon Fernandes through Constituted Attorney Smt Doren Claud Fernandez vial
Agreement for Sale dated 09/04/2008 (Doc No BVD-1/3320/2008).

The Original Agreement for Sale dated 09/04/2008 (Doc No BVD-1/3320/2008) in
respect of said Flat has been lost/misplaced and same has not been traceable in spite
of due and diligence search and accordingly Police complaint is lodge with Narpoli
Police Station, Bhiwandi under Reg No 0443/2024 dated 17/04/2024.

I hereby invite claims or objection from general public that, if any person has found
the original missing document of the said flat/Unit or property has any rights,
mortgage, charge, gift, possession, tenancy, lien or beneficial right/interest or
otherwise claiming whatsoever are requested to make the same known to me, on
mobile no. 8850593828 or in writing to the undersigned at Office No. 19, Mahavir
Niwas, Plot 301, Sector 21, Nerul East Navi Mumbai 400 706 within 14 (Fourteen)
days from the publication of the said notice. If no objection is raised after 14
(Fourteen) days from the date of the said notice, the said property/documents shall be

deemed to have no claim. HARESH DEMLA
Date: 22.04.2024 (ADV HIGH COURT, MUMBALI )

ASIAN HOTELS (WEST) LIMITED
CIN: L55101DL2007PLC157518
Reg off: 6" Floor, Aria Towers, JW Marriott, New Delhi, Aerocity,
Asset Area 4 Hospitality District, Near IGI Airport, New Delhi - 110 037
Tel: 011-41597329, Fax: 011-41597321,
email: ahwl.compliance@gmail.com, Website: www.asianhotelswest.com

NOTICE OF THE EXTRAORDINARY GENERAL MEETING AND REMOTE E-VOTING INFORMATION

Notice is hereby given that an Extra-Ordinary General Meeting (‘EGM”) of Asian Hotels (West) Limited
(the “Company”) will be held on Monday, May 13, 2024 at 4:00 PM (IST) through Video Conferencing
(“VC”) / Other Audio Visual Means (“OAVM"), in compliance with the applicable provisions of the
Companies Act, 2013 (“Act”) and the Rules made thereunder read with General Circular No.09/2023
dated September 25, 2023 (in continuation to the earlier circulars issued in this regard) issued by Ministry
of Corporate Affairs (hereinafter referred to as “MCA Circulars”) and the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015 (“Listing Regulations”), to transact the business specified
inthe EGM Notice.
Pursuant to the MCA Circulars, the EGM Notice has been sent only through electronic mode to those
Members whose e-mail address are registered with Depository Participants (‘DP") / Company / Registrar
& Transfer Agent — KFin Technologies Limited (‘KFintech”). The Company has completed their dispatch
onApril 20, 2024. The same are also available on the Company's Website and can be accessed through
the link http://asianhotelswest.com/as well as the websites of BSE, NSE and KFintech at
https://www.bseindia.com, https://www.nseindia.com and https://www.nseindia.com and
https://evoting kfintech.com respectively.
In compliance with the provisions of Section 108 of the Act read with Rule 20 of the Companies
(Management and Administration) Rules, 2014 and Regulation 44 of Listing Regulations, the Company is
pleased to provide to its Members the facility to exercise their right to vote by electronic means on the
business specified in the EGM Notice through e-voting facility. The Company has engaged the services of
KFintech, as the Agency, to provide facility for participation of Members in the EGM through VC/OAVM,
remote e-voting and e-voting at the EGM, remote e-voting and e-voting at the EGM' mentioned in the
EGM Notice. Remote e-voting facility shall commence from Friday, May 10, 2024 at 9:00 am (IST) and
end on Sunday, May 12, 2024 at 5:00 pm (IST) and no remote e-voting shall be allowed thereafter.
Only those Members, whose names appear in Register of Members/List of Beneficial Owners as on
Monday, May 6, 2024 (“Cut-off Date”) shall be entitled to vote (through remote e-voting and e-voting at
the EGM) and their voting rights shall be in proportion to their share in the paid-up equity share capital of
the Company as on the Cut-off Date. Any person who is not a Member as on the Cut-off Date should treat
this Notice for information only.
The Company shall also provide facility for e-voting at the EGM and Members attending the EGM through
VC/OAVM, who have not casted their votes by remote e-voting, shall be able to exercise their right to vote
atthe EGM. Members, who have cased their votes by remote e-voting may also attend the EGM but shall
notbe entitled to cast their votes again.
Any person who becomes Member of the Company after despatch of the EGM Notice and holds shares as
on the Cut-off Date may obtain the User ID and Password in the manner as detailed in the EGM Notice,
which amongst others also prescribes that Member may call KFintech's Toll Free No.1800-309-4001 or
send an email request to evoting@kfintech.com.
In case of any query relating to the procedure for attending the EGM through VC/OAVM or for any
technical assistance, Members may call on Kfintech's Toll Free No.1800-309-4001 or send an email at
evoting@kfintech.com.
In case of any queries or grievances on voting by electronic means, Members may refer Help and
Frequently Asked Questions (“FAQs”) on e-voting and User Manual for Shareholders available at the
download section of http:/evoting kfintech.com or email at evoting@kfintech.com or call KFintech's Toll
Free No.1800-309-4001.
Members, who have not yet registered their email address, are requested to do the same by following the
procedure given below:
i) Members holding shares in demat form can register their email address with their respective DP; and
i) Members holding shares in physical form can register their email address in the prescribed Form
ISR-1 with the Company's RTA - Kfintech. Members may download the Form from the Company's
website http:/asianhotelswest.com/ and are requested to forward the duly filled in Form to KFintech.
Note: Members holding shares in physical form are requested to update/submit their PAN, KYC,
Nomination, Bank and other details (if not updated or provided earlier) with the Company's RTA-KFintech.
Relevant details and Forms as prescribed by SEBI in this regard are available on the Company's website
in Investors section. Members holding shares in demat form are requested to update/submit their PAN,
Bank, Nomination and other details with their respective DPs.

By order of Board of Directors
For Asian Hotels (West) Limited
Sd/-

Sandeep Gupta

Date: 18th April, 2024 Chairman & Director

PUBLIC NOTICE
NOTICE is hereby given that Shri.
Prashant Madhukar Raorane & Smt.
Dipti Prashant Raorane, are the owner
of Flat No. 32, admeasuring 550 Sq. Ft,
Built-up, 2nd Floor, C Wing, Building
known as Gurumudra and Society known
as Municipal Staff Deepti CHS Ltd,
constructed on the land bearing Survey
No. 18 corresponding to CTS No. 1442
Part and Plot No. 2, situated in the
Village — Dahisar, Taluka — Borivali and
District - Mumbai Suburban. (Hereinafter
referred to as the said Flat) have
approached me to publish this public
notice for missing of Allotment Letter
issued by Municipal Staff Deepti CHS Ltd
to the previous owner Smt. Rekha
Dnyandeo Apraj.
Any person/s who found the said
Allotment Letter is/are requested to
contact and hand over the same to the
undersigned. All persons are hereby
further informed and requested to take
notice of the aforesaid and are hereby
warned not to create any third party
rights or obtain a loan or enter into any
kind of deal on the basis of aforesaid
document or property. Any person/s
doing so will do so at his / her own risk as
to cost and consequences and such
acts/transactions shall not be binding
upon my clients.
Further, any person/s having any claim in,
to, or over the said property or any part
thereof by way of sale, exchange,
mortgage, charge, gift, trust, inheritance,
possession, lease, sub-lease,
assignment, transfer, tenancy, sub-
tenancy, bequest, succession, license,
maintenance, lis-pendency, loan,
advances, lien, pledge, orders, judgments
or decrees passed or issued by any Court,
Tax or revenue or statutory authorities,
attachment, settlement or otherwise
howsoever is hereby required to make the
same known in writing with valid
documentary evidence to the undersigned
at B/106, 1st Floor, Sayeed Manzil CHS
Ltd., Pandit Dindayal Nagar, opp. Bassein
Catholic Bank Ltd., Manickpur, Vasai (W),
Dist. Palghar — 401202 within 14 days
from the date hereof, otherwise it will be
presumed that there do not exist any
claims, and the same, if any, will be
considered as waived or abandoned.
Palghar, Dated This 22nd Day of April,
2024.
Sd/-
David S. Dabre
Advocate High Court, Bombay

I, Leena Yogesh Patel have lost below
mentioned original Letters &
documents in red file pertaining to my
late father H.S. Patel, his firm M/s
YOGEY BOMBAY, and for my tenanted
flat at 459, Arya Bhavan, 2nd floor, Flat
No.1, MUM-4.

(1) Driving Licence No 399643 (2)
Letters dated 8.4.86, 24.2.66, 3.1.68
(3) Rent Receipts 1966-67 (4)
Partnership Deed-1.4.66 (5) I.T notice
8.2.85, Wealth-Tax Challans, LIC
letters. (6) Bank passbook and other
miscellaneous papers. If found Please
contact - 9967919660.

NOTICE
ALKY AMINES CHEMICALS LTD

401-407, Nirman Vyapar Kendra, Sector 17, Vashi, Navi Mumbai - 400703
Notice is hereby given that the Certificate(s) for the under mentioned Equity Shares of the

Company have been lost/misplaced and the holder(s) purchaser(s) of the said Equity
Shares have been applied to the Company toissued duplicate Share Certificate(s).

Any person who has a claim its respect of the Shares should lodge the same with Company
at its Registered Office within 21 days from this date else the Company will proceed to
issued duplicate certificate(s) for the aforesaid applicants without any further intimation.
Face ValueRs. 2/-

Folio No. Name of the Holder(s) Certificate No.| Distinctive Nos |No of Shares|
NO00801 | Niranjan Chimanlal Mehta 757 525596 - 528580| 2985
Susmita Niranjan Mehta
Name of the Holder(s)
Place : Mumbai, Niranjan Chimanlal Mehta

Date: 20/04/2024 Susmita Niranjan Mehta

ANAND RATHI

Express Zone, A Wing, 10th Floor, Western Express Highway,
Diagonally Opposite Oberoi Mall, Goregaon (E), Mumbai - 400 063 India

Anand Rathi Global Finance Limited :

DEMAND

NOTICE

/ ADDRESS

400601. Maharashtra.

Thane:400601. Maharashtra.

Whereas the borrowers/co-borrowers hereunder have availed the financial assistance from Anand Rathi Global Finance Ltd. We state that
despite having availed the financial assistance, the borrowers/ co-borrowers have committed various defaults in repayment of interest and
principal amounts as per due dates. The account has been classified as Non- Performing Asset on the respective dates mentioned hereunder
in accordance with the directives/guidelines issued by Reserve Bank of India. The Authorized Officer of Anand Rathi Global Finance Ltd.
under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 & in exercise of power conferred
under Section 13(2) read with Rule 3 of Security Interest (Enforcement) Rules, 2002 issued Demand Notices on respective dates mentioned
herein below under Section 13(2) of SARFAESI Act, 2002 calling upon the following borrowers/mortgagors to repay the amount mentioned
in the notice together with further interest at the contractual rate on the amount mentioned in the notices and incidental
expenses,cost,charges etc. until the date of payment within 60 days from the date of the notices.

NAME OF THE BORROWER/CO-BORROWER/S

(1) Mr. SURINDER S DHIMAN (Borrower), A-1/404, Prestige
Garden, Nitin Company Compound, Panchpakhdi, Thane:

(2) Mrs. SARBJEET DHIMAN (Co-Borrower), A-1/404,
Prestige Garden, Nitin Company Compound, Panchpakhdi,

Rs. 71,92,275 /- (Rupees Seventy One Lakhs Ninety

| NEADATE Two Thousand Two Hundred and Seventy Five Only)

(West), Thane: 400 603.

Security Assets Details: Property Address:- New Diamond
CHSL, Flat No. 105 & 106, 1st Floor, B Wing, Louis Wadi,
Hazuri Dargah Road, Off. Mohan Kopekar Road, Thane

03/04/2024 o ROI ) 13.00%
Principal Outstanding 66,85,802

DATE OF DEMAND EMI Amount Pending 4,21,028
NOTICE Interest on termination 19,315
15.04.2024 Over Due interest 21,510
EMI Bounce & Other Charges 20,060

LOAN AMOUNT Notice Charges 2200.0
Rs. 77,00,000/- Photocopy Charges 590
Document retrieval charges 1770

ARGFL/SME-LAP/ Legal Charges 20,000.00
MUM-1/1460 Total outstanding 71,92,275

Date: 15.04.2024 | Place: THANE

In the circumstances as aforesaid, the notice is hereby given to the above borrowers to pay the outstanding dues as mentioned above along
with future interest and applicable charges within 60 days from the date of the publication of this notice failing which further steps will be
taken after the expiry of 60 days of the date of this notice against the secured assets including taking possession of the secured assets of the
borrowers and the mortgagors under Section 13(4) of Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act. 2002 and the applicable rules thereunder. In case you are desirous of making any representation in response to this notice,
please mark the same to our Authorised Officers Mr. Abhishek Chand, Anand Rathi Global Finance Ltd. at 8th floor, “A” Wing, Express Zone
Building, Western Express Highway Road, Goregaon (East), Mumbai: 400063, only to enable us to respond in time. Please note that we shall
not be responsible for not responding to any of your representations made in response to this notice if the same is addressed to any other
person or place. Please note that under Section 13(13) of the said Act, no Borrower shall, transfer by way of sale, lease or otherwise any of his
secured assets referred to in the notice, without prior written consent of the secured creditor.

Sd/-, Anand Rathi Global Finance Limited, Authorised Officer

Place: New Delhi DIN: 00057942
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OMKARA ASSETS RECONSTRUCTION PVT. LTD.

Corporate Office: Kohinoor Square, 47th Floor, N.C.Kelkar Marg, R.G.Gadkari Chowk, Dadar (West), Mumbai - 400028
Email: mumbai@omkaraarc.com , Mob.: +91 9769170774/+91 9082080789

[Appendix - IV-A][See proviso to rule 8 (6) Riw Rule 9(1)] PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Asset under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(“SARFAESI Act”) read with proviso to Rule 8 (6) and Rule 9(1) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property mortgaged/ charged to the Secured Creditor,
possession of which has been taken by the Authorised Officer of Omkara Assets reconstruction Pvt Ltd .Further, Omkara Assets Reconstruction Private Limited (acting in its capacity as Trustee
of Omkara PS 33/2020-21 Trust) has acquired entire outstanding debts of the below accounts vide Assignment Agreement dated 30.03.2021 from Edelweiss Housing Finance Limited (Assignor)
along with underlying security from assignor Accordingly, OARPL has stepped into the shoes of assignor and empowered to recover the dues and enforce the security. The Authorized Officer of
the OARPL took Physical Possession of the below mentioned security as on 4th March 2023. The Authorized Officer of OARPL hereby intends to sell the below mentioned secured properties
for recovery of dues and hence the tenders/bids are invited in sealed cover for the purchase of the secured properties. The properties shall be sold in exercise of rights and powers under the
provisions of sections 13 (2) and (4) of SARFAESI Act; on “As is where is”, “As is what is”, and “Whatever there is” and “Without recourse Basis” for recovery of amount shown below in respective
column due to OARPL as Secured Creditor from respective Borrower and Co-Borrower(s) shown below. Details of the Borrower(s)/Guarantors/Mortgagors, Securities, Outstanding Dues, Date of
Demand Notice sent under Section 13(2), Reserve Price, Bid Increment Amount, Earnest Money Deposit (EMD), Date & Time of Inspection is given as under:

CIN: U67100TZ2014PTC020363

Name of Borrower(s)/ Guarantors/ Mortgagors :- 1.Ravi Vishveshwar Kalmegh (Borrower), 2.Reshma Ravi Kalmegh (Co-Borrower)

Details of the Secured Asset :- All The Part And Parcel Of The Flat No 4 Ground Floor’ Siddhi Apartment Batsai Road Vashind Thane Near Shanimangal Karyalay Survey No. 109/3/6
At Village Vasind The Carper Area Of The Said Apartment Is 30.67 Square Meters (316.35 Sq.Ft.Carpet) Thane 421604. The Said Flat Is Bounded As Per Site: North: Road South
: Bungalow, East : Bungalow, West : Open Plot

Owner of the property:- Ravi Vishveshwar Kalmegh

Demand Notice Date and Amount :- Date:28.02.2020, Rs.17,98,426.14/-(Rupees Seventeen Lakhs Ninety Eight Thousand
Four Hundred Twenty Six and Fourteen Paisa Only)

Reserve Price :- Rs.18,03,000/-

Bid Increment Amount:- Rs. 10,000/

[ EMD:- Rs.1,80,300/-

Date & Time of Inspection of Property:- 02.05.2024 Time: 11Am to 1 PM (Noon)

| Date of E-Auction & Time:- Date: 08.05.2024 at 11:00 am to 12:00 pm (noon)

Last date and time for submission of bid letter of participation/KYC Document/Proof of EMD: 07.05.2024 up to 6:00 pm

Date: 22.04.2024
Place: Mumbai

TTERMS & CONDITION OF THE AUCTION: For detailed terms and conditions of the sale please refer to the link provided in http://omkaraarc.com/auction.php.
The auction shall be conducted online through OARPL. The last date of submission of bid (online as well as in hard copy) along with EMD (DD/ Pay Order in original or remittance by
way of NEFT/ RTGS) is 07.05.2024 by 6:00 PM. The intended bidders who have deposited the EMD and require assistance in creating Login ID & Password, uploading data, submit-
ting bid, training on e-bidding process etc., may contact e-Auction Service Provider “M/s. C1 India Pvt. Ltd”, Tel. Helpline: +91-7291981124/25/26, Helpline E-mail ID: support@
bankeauctions.com, Helpline E-mail ID: support@bankeauctions.com ,Mr. Bhavik Pandya, Mobile : 8866682937 E mail - maharashtra@c1india.com and for any property
related query contact the Authorized Officer, Mr.Tanaji Mandavkar , Mobile: +91 9769170774,+91 9082080789 Mail: tanaji@omkaraarc.com
STATUTORY NOTICE FOR SALE UNDER Rule 8(6) R/w Rule 9(1) OF SECURITY INTEREST (ENFORCEMENT) RULES ,2002

This notice is also a mandatory Notice of not less than 15 (Fifteen) days to the Borrower(s) of the above loan account under Rule 8 (6) Read with Rule 9, of Security Interest (Enforce-
ment) Rule, 2002 and provisions of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, informing them about holding of auction/sale
through e-auction on the above referred date and time with the advice to redeem the assets if so de sired by them, by paying the outstanding dues as mentioned herein above together
with further interest and all costs charges and expenses any time before the closure of the Sale. In case of default in payment, the property shall at the discretion of the Authorized
Officer/Secured Creditor be sold through any of the modes as prescribed under Rule 8 (5) of Security Interest (Enforcement) Rule, 2002.

Sd/-
Authorized Officer, Omkara Assets Reconstruction Pvt Ltd.
(Acting in its capacity as a Trustee of Omkara PS 33/2020-21 Trust)
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ADMISSIONS OPEN

5th to 10th & 11th/12th SCIENCE
(Residential, Co-education)
-: Adress :-
S.No.259, A/P : Raigaon, Tal. Jaoli, Dist.Satara - 415020
Mob : 9822025900 / 9881373735

Website : www.sdncedu.com email : sdncres1999@gmail.com
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